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MA 2483/2003 TN 
OA 2032/2003 

Present: None for the applicant. 
Shri Q.F.Rehman for 8hri cLM.Arif C013115A1 

for respondents. 
NP 2483/2003 

This Tribunal had disposed of OP 2032/2003 on 

12.8.2003. 	Two months' time has been granted to 

dispose of the representation of the app1icant. 

Learned counsel for respondents seeks another two 

months t  time to comply with the direttiofl of the 

Tribunal. 

Xeeping in view the administrative difficulty 

that has been pointed in the petition, the time r  as 

orayed for* is grant.ed. it is directed that order should 

he complied with within two mont.hs and it should he 

'nmmiinicated to the  applicant, through the coimsel. 

$uhject to aforesaid1  NP is disposed of. 

R.A. sinq' ) 	
v.$.PggarWal 
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